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Ttia «pplicantE,aft»r making reprasentstitns f»r trad*

testing and pr»n«tian tm higher grad«s •f charge eleetricisns
and

highly skillei! grade I,/having failed t« get any relief,

apprsached this Tribunal. Their juniers. Lineman and uireman

haw* been pren»t«d t« highst grades ignering their claims,

Th« applicants were werking as Armaturu Winder and Instrument

Repairer which peats ars elsssified ,as skilled pests and tha

ohannai «f pr«!Witi«n is skilled grade (Rs ^260-400)9 highly skilled

grade,1I( Ba.330-4B0) and highly skilled grade I (Rs.380-^60),

The pay acalsas alletted t» uariaua skilled p»@ts were reuised

an the basis «f the recenniendatiena «f the Expert Cetrmittee

(Classificatien Cemmittee). The pay scale of Armature Winder/

Instrument repairer was revised te Rs,260-4D0, Cable 3ointer
R:S, •

t« 330- 460, Lineman/Uireman/SBa te 250-400 and that mf
Ra,. the

Wir«fflan/SB* t»/330-4a0. The pests which caJaiqj/ P»y scale ef
f

Ra,210-290 were allotted turn pay scales mf Ra,260-400 and

Rs,330-4480 to the extent of 10^ ef pestc ef uiireman to be

upgraded, The applicants are in the military Engineering

Service, The applicants allege that the categories of Linotnan

and Uireman have been treated as feeder categories for protnotien

to the post of Instrument Repairers and Armature lenders
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as per recruitment rules and -they hav/e been brought equal

to their erstuhile juniors by being placed in the same

pay scales. These feeder categories of Lineman and

IJireman have been brought equal to their juniors unjustly

iand unfairly. The anomalies Committee* uhich uas appointed

did not- touch the categories of Armature Uinders and
• -i

Instrument Repairers yet another category known as Cable

Dointer in the Military Engineering Service uas upgraded

to the scale of Rs .330-480. These categories of posts, uhich ,

the applicants are holding haue been entirely left out

for upgradation in , restructuiiTg the cadre and the applicants

uiere promoted to the present posts only after passing the

requisite trade test and the persons junior to the applicants

haue been promoted in preference to them,

2, The respondents haue contested the claim of the

applicants. They have contended that the post of Armature

Uinder has been redesignated as Electrician and that the

category of Armature Uinder has been included in three

grade structure for promotion to HS II and HS I. As

regards instrument repairer , this category uas not

considered fit to be included in the three grade structure
i - , _ •

by the Expert Classification Committee and that the

category of Uireman and Lineman have been brought to the

skilled grade with effect from 16th October, 1981 and these

categories have been included in the three grade structure#
N ^ .

They have relied upon the judgment of the Ernakulam Bench

of the Tribunal dated 1 .2.1989 in K.243/87 (P.K. ASOKAN.&

ANR . Us. U.0.1. &:ORS).

The said application uas closed in vieu of the

statement uhich uas made on behalf of the respondents#

Before the Ernakulam Bench it uas stated that uith the

change in the designation of Armature Winder to Electrician

as per O.M. dated 24.6. 87, the applicants as Electricians



tu/

3

are entitled for promotion to the next higher grade.

it is further stated by the respondents that prior to

introduction of five scales of pay to the industrial;

persons of flES, the categories of Lineman and Uireman uere

placed on the semi-skilled grade. However, on introduction
\

of five scales of pay, the categories of Lineman and

Uireman were upgraded to the scale of Rs,260-400, ^his

upgradation uas done based on the point score given by the

Expert Classification Committee'^ headed by a judicial body.
' I ^

The Anomaly Committee permitted the claim of Electricians

and not of other categories. So far as the Armature

Hinders are concerned, they have no claim in vieu of the fact

that they have been categorised as Electricians and they

are entitled to promotion to the next higher grade. ySo

far as the category of Instrument Repairers is concerned, the

Committee after taking into consideration various facts

recommended that they cannot be included in the restructuring

category. It uas the exclusive jurisdiction of the

Committee which uas the Expert Committee which after taking

into consideration all the circumstances reached this

particular conclusion and thi's Tribunal cannot sit in

judgement over the decision of the Expert Committee given

long back in the year 1981, So far as the upgradation

is concerned, obviously it uas respondents* jurisdiction and
I

after taking into consideration the various other factors,

the pay scales have been made equal.* As such, ue do not

find any justification in the claim of^ Instrument Repairers

also. However, taking into consideration the fact that they

uere equated to Armature Winder and further that Lineman/

Uireman uhocuere earlier in feeder scale were brought to

the same scale, the Tribunal directs that the case of the

Instrument Repairers may be considered. The application

is otherwise dismissed.
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The application is disposed of with the above

directions •

There will be no order as to costs.

(I.P.GUPTA) - (U .C .SRIUASTAVA)
MEMBERCa) vice CHAIRP]AN(3)


